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Fpr A'the Applicant(s) e Mo ? L ..Qg ,\(149«
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. Me,
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129.9.95 "Application has been moved . by -
Vacation Mr .M.Chanda, Learned Counsel for the
Court ) q - .

applicant. Learned Sr.C.G.S.C.ur.S. Ali, for

fhis application 18 19
form and withio tiraé,
g. F. of Rs. 50/ b

eposited vidc S« 3 o

~the respondents. also present. .

The applicant seeks to be appointed to the

post of Lower Division Clerk. He appeared

pomB-No 5 : .
%—..qmﬂﬁb N ~in Ckerks' Grade = Examination 1991
/‘%‘vt;/ C conducted by  the  Staff  Selection
Q(Q‘Q(‘ o _Commission. His Roll No. was 4010260. It
/éﬂo has been stated that he was declared as

successful vide Annexure 3 ‘to the
application. His candidature waé, however,
cancelled on 22.12.92 (Annexure 2A) for
béing overaged. He made rep: esentation on
 5.2.93 (Annexure-2) -before the Regional
Director, Staff Selection Commission,
Guwahati against the cancellation. His
representation -was rejected vide letter
dtd. 5.3.93 (Annexure-5). This application
bf' the applicant, is therefore, clearly
- : o barred by limitation under Section 21 of
| A .~ the Administrative Tribunals Act 1985.
. .
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notice for the year
1994 :
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 3; {
GUWAHATI BENCH Lkg
An Application under Section 19 of the
Administrative Tribunals Act, 1985,
Comrat adiministronne tyieirai |
28 iEPZSS | ' *
: 0.A. No. Xedod, /95
Cuwahati pegcn E ‘
T4 ety ; Sri Khushi Gopal Das
-yersus-
Union of India & Ors.
INDEX
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2 - Verification
3 1 Admission Certificate 13
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i, Particulars of the applicant.
Shri Khushi Gopal Das,
S/o0 Late Lalmohan Das,
C/o District Agricultural Officer,
P.O. Tawang-790 104’
Arunachal Pradesh eeesse Applicant
2. Particulars of the Respondents
1, Union of India,
Through the Secretary
Department of Personnel & Training
Govt. of India,
New Delhi
2. The Regional Director,
Staff Selection Commission,
(North Eastern Region)
Chenikuthi Hillside,
Nabagraha Road,
Guwahati-781003
3. The Chairman,
staff Selection Commission
New Delhi e+.+0+ Respondents

3. Particulars for which this application is made.

This application is made for appointment to the
post of Lower Division Clerk as the applicant declared

qualified and selected by the Staff Selection Commission
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in the year 1992 but till date not appointed on the
ground of overage although the applicant entitled to
relaxation the age being a Government employee and'the
vacancies for the year 1993-94 still lying vacant in

t

some of the Government departments, Govt. of India\ahéx7q_
the list is still valid as the applicant has not yet

been appointed to the post of Lower Division Clerk and
with a prayer for a direction to recommendgd the name

of the applicant for appointment to the post of Lower
Division Clerk on tﬁe basis of the selected list declared

by the Staff Selection Commission in the year 1992,

4, " Limitation

The applicant begs to state that this application
is filed within the prescribed limitation period under

Section 21 of the Administrative Tribunals Act, 1985,

Se Jurisdiction

The applicant declares that the subject matter of

the application is within the jurisdiction of this

Hon'ble Tribunal.

6. Facts of the case

6.1 ~ That the applicant is a citizen of India as
such he is entitled to all the rights and privileges
guaranteed by the Constitution of India. The applicant
wa is a resident of Tawang in the district of‘Téwang,

Arunachal Pradesh.



6.2 ‘That your applicant is working as V.L.W.

under District Agricultural Officer, Tawang, Dist.
Tawang, Arunachal Pradesh on ad-hoc basis. The petitioner
comes of a very poor family and due to financial
instability he could not prosecute further study and
compelled to engage in the said job on Ad-hoc basis

for maintenance of his family,

6.3 That the applicant begs to state that he

had applied for the post of Clerks' Grade Examination

in 1991 under the Staff Selection Commission. Thereafter
he was called for writteh test and came out successfully.
The applicant then calléd for type writing test and-in
typing test he also qualified; The applicant was
waiting for his next intimatién for appointmenf. But
unfortunafely nothing has been received from the

Staff Selection Commission Authority.

A copy of interview letter dated 17.7.92

for Type writing test 1s annexed herewith as Annexure=-l.

6.4 That the applicant begs to state that all

other successful candidates got their appointment but

the applicant have not received his appointment and

as such he was compelled to submit a representation to

the Regional Director (NER), Staff Selection Commission,

Guwéhati-3 regarding his appointment. The authority

of the Staff Selection Commission informed the applicant

vide letter dated 22.12.,92 that his candidature has been

cancelled by the Staff Selection Commission due to overage.
_ A copy of representation dated 5.2.92 1s annexed

as Annexure-2. 4 [flo ben Aot—ed 1212 9 ~n “'V\’M&Q‘?a
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[»5. ‘That the applicant begs to state that the

age of the applicant was accepted after relaxation at
the time of scrutinising the candidature furnished
along with the application and accordingly he was called
for interview i.e. written test and thereafter in final
type writing test. The applicant came out successfulyy
in both namely written test and type writing test. The
result of the Staff Selection Commission for the Clerks
Grade Examination 1991 was published in the ‘Employment
News' dated 18th December, 1992 Page-12 and the applicant's
Roll Number : 40-10260 has also found place in the said
selection list. But surprisingyfnough the respondent No., 2
had cancelled the candidature of the applicant in spite of
being dul& selected for appointment which amount to great
injustice done upon the applicant by éxercising bureaucratic
power very arbitrarily. Moreover the applicant was a
departﬁental candidate and he was serving as VLW in the
District Agricultural Office in Tawang district, Arunachal
Pradesh.

While applied for the Clerks Grade Examination
he applied after obtaining proper 'No Objection' certificate
from the concenred department and as such the applicant is
entitled to age relaxation under the rules of departmental
candidate., -

A copy of the selected Result Sheet published
in Employment News dated 18,12,92 ;s annexed herewith as
Annexure-3,

A copy of the °'No Objection Certificate! dated

6.7.92 is annexed herewith as Annexure-4, 4 4 A



(. 6. That the applicant begs to state that the Regional
Director, North Eastern Region, issued a letter dated 4/5.3.
1993 to the applicant stating that he is not eligible for
appointment as he is over-aged for the Clerks Grade Examin-
ation, hence his candidature is cancelled. The aforesaid
letter dated 4/5.3.1993 is highly illegal and arbitrary as

such the same be set aside and guashed.

A copy of the letter dated 4/5.3.1993 is annexed

herewith as ﬁnnexure-én E;

€. 7e That the applicant begs to state that thereafter
he submitted a representation to the Chairman, Staff
Selection Commission, New Delhi for favour of consideration
and necessary action regarding thesaid illegal cancellétion
of.petitioner's candidature illegally and arbitrarily by
the Regional Director, North Eastern Region, Staff Selection
Commission, Guwahati but till date no fruitful result has
been received/found and ultimately the applicant is compelled =

to approach to this Hon'ble Tribunal, Guwahati Bench, Guwahati.

. Be That the applicant begs to submit that he is a
qualified candidate for any suitable appointment under
Staff Selection Commission and theu he was allowed to sit
in the written interview as well as type writing test. But
it is very unfortunate and regretful matter that after being
‘qualified in both,the written test and typewriting test the
authority deprived him from providing appointment'by cance-
1ling his candidature on the plea of over-aged illegally and
as such the same is not tenable in law at any rate and liable

to be set aside and guashed.
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6.9 That the applicant further begs to state that

the Staff Selection Commission in its employment notice
published in Employment News 2-8.4.94 proposed to hold

a competitive examination for recruitment to the post

of Lower Division Clerk in the pay scale of Rs. 950-1500
and hold examination on 4.9.94»but till date all those
vacancies are not yet filled up. Therefore, there is "0
difficulty to accommodate the applicant against the
vacancies of 1994-95 recruitment as the applicant is a
duly selected candidate through Staff Selection Commission.

Clerks Grade Examination.

A copy of the notice for recruitment of Clerks

for the year 1994 is enclosed as Annexure-g;

6.10 That the applicant begs to submit that now he

has crossed the age limit of Central Government appointment.
And as such if his earlier candidature of 1991 Examination
result under the Staff Selection Commission is not accepted
then the applicant would be deprived from his legitimate -
claim and will have to face a miserable consequence for

the XZ€ illegal action of tﬁe Staff Selection Commission
which is against the equity and good conscience and also

against principle of natural justice.

6,11 That the applicant begs to submit that he has

already suffered a lot by the illegal action of the

Respondent No. 2 as such the interference by the Hon'ble



Tribﬁnal is very essential for the ends of justice.Otherwise

the applicant will suffer irreparable loss and injury.

6.12 That the applicant begs to state that even

during the year 1994 recruitment Notification was issued by
the Staff Selectiqn Commission for Clerks Grade Eiamination
for recruitment of Clerks in vérious @entral Govt. Offices
and as per reliable source the appiicant came to0 know
although the examination is over some vacancies of LDCs

for the recruitment yer 1995-94 and 199495 are still vacant
and the select list as per SSC norms is still valigd for
regular appointment. Therefore the SSC cannot reject the
candidature of the applicant on the ground of overage
particularly when the applicant is an employee of the
Arunachal Pradesh Government and he furfilled the requirement
of Clause (viii) of the Recruitment thification of 1994

| because at the relevant time when hé appearing in the Clerks
Examination he had obtained permission duly from his present
employer and the EppXiEAnk wasxxEnk application wassent
through proper channel»and the =ppXirantxwazxaXszm application
was also scrutiniéed and verified by the Staff Selection
CQmmissibn and he was allowed to appear in the examination
subsequently declared qualified and selected. Therefore

the appllcant is entitled for regular appointment even against

the vacancies of 1994,

The Notification of SSC for the recruitment of

Clerks (LDC) in the year 1994 is annexed as Annexure-?.é .
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6.13 That the applicant begs to stéte that the cause
of action further arises when the applicant came to know
that the vacancics of 1993-94 of Lower Division Clerk

are still vacant in different Central Sovt. Offices.
Therefore the mppiimankxx¥ application is well within the
iimitation and a fresh cause of action aiise when the °
vacancies are yet to be filledvup for the recruitikent year

1993-.94 and 1994-85-

6.14 That the SSC did not disclose in their reply
regarding details of hi%fgie. the applicant's over age
therefore the applicantAis'not in a position to explain
on the ground for which his candidature was rejected and
this decision of the SSC is highly illegal, arbitrary and

unfair,

6.15 That the applicant begs to state that recently

he came to know from a reliable source that the vacancies

- foo the recruitment year 1993,1994,1995 are still vagant

therefore he is entitled to be appointed to the post of LDC.

6.16 That this application is made bonafide and for

the cause of justice.

7. Reliefs sought for

Under the facts and circumstances the applicant praygs

for the following reliefs :

1. That the applicant be appointed to the post of
Lower Division Clerk in the scale of Bk, 950-1500
" with immediate effect as the applicant is duly
selected through Staff Selection Commission

competitive examination,



2,

3.

4.

other =

1,

2.

3.

5.

\?

10.

That the rejection of the candidature of the
applicant be declared illegal by the Hon'ble

Tribunal and the same be set aside and quashed,

To passed any other order or orders as deemed ,

fit and proper by the Hon'ble Tribunal,

Cost of the case

The above prayer is made on the following amongst

For that the applicant is duly appeared in the
interview and declared qualified and selected for,

the post of LDC by the Staff Selection Commission.

For that the applicant submitted his appliqation
through proper channel after obtaining the 'No
Objection' certificate from his present employer

i.e. from the Deptt. of VLW, Arunachal Pradesh.

“or that the applicant is entitled to relaxation
of age as is a Govt. employee serving under State
of Arunachal Pradesh.

For that the post of LDC are still vacant in

" various Central Govt.'offices for the recruitment

year 1993,1994, and 1995,

For that the SSC did not disclose the details of

overage of the applicant. e
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e. Interim relief sought for

During the pendency of the case the applicant

prays for the following interim relief :

1, ‘he Hon'ble Tribunal be pPleased to direct the
SSC to keep one post of LDC vacant in any of
the Central Govt. Office till final disposal of

this application,

9, That the applicant has not filed any other

applicatioﬁ in any other Court/Tribunal.

‘10. Yhat the applicant declares that all the remedies
available have been exhausted by him. This Hon'ble Tribunal

is the only remedy.
11, Particulars of the Postal Yrder : ‘

32 €530
g,g/g/gf-

G.P.0., Guwahati

Postal Order No.

Date of Issue

Issued from

[ 13

Payable at ¢ G.P,0., Guwahati
12. An Index of documents is enclosed,
13. Documents enclosed

As per Index.
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VERIFICATION

I, Shri Khusi Gopal Das, S/o Late Lalmohan
Das, C/o District Agricultural Officer, P.O. Tawéng
Arunachal Pradesh do hereby declare and verity that the
statements made in this application are true to my
knowledge and belief and I have not suppressed any

material facts.

And I sign this verification on this the 28th
day of September, 1995,

Uads Gopad L

SIGNATURE
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Annexure ~1

Governmentrof India
STAFF SELECTION CCMMISSION

Emblem of
SSC

ADMISSION CERTIFICATE

Name of Candidate Roll No. Office of Issue

DAS KHUSHI GOPAL 401 0260 GUWAHATI

Name and Address of Centre

KENDRIYA VIDYALAYA
BARPANT ROAD
NAHARLAGUN
ARUNACHAL PRADESH

TIME TABLE,

Date - Subject Timings

17/07/92 TYPE WRITING TEST 10-30 A.M.

Note - You should be present in the examination
half an hour before the commencement of
examination. '

Please see note and instruction
overleaf.

Sd/- S.B.Bhuyan.
gional Director

e bt A b i v e vt E - BN G« iy (-t s © ~ - i s L i
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Annexure-2

To

The Regional Director
Staff Selection Commission
Gauhati

In the matter of Age.
Roll No, 4010260 (Rank - 32)

Sub
Ref

*

Sir,
Kindly refer to above Roll and rank in which I opt
through the ssc, : |
-Now, I have been given to understand that due to my
Y/<§resent age which I have been told as overage, I may not
* be considered for the appointment.,

In this connection, I would like to inform you that
I am presently working as VLW under the Establishment of
the District Agriculture Department of Govt., of Arunachal
Pradesh and my case could be considered as ‘'through proper
channel!?, Secondly, at the time of sitting in the‘examination
I was not informed  that my age is over and I am not fit for
the service and in that case I would not have sit tor the
examination,

However, I request your honour to extend your helpful
hand and consider My case as you deem fit and proper so that
I am not deprived from the job as altogether I have appeared
3 times to seek a job through ssc.

I am sure, Sir, your honour will not desire such ax
a loss being caused to @ job secker and will help me and

offer me a post and for act of which your honour I shall
remain everpray. '

. Yours faithfully,
Dated Tawang, the

- 5th February,1993 S8/~ (K.G.Das),
) C/o DAao, Tawang (A.P, )

4

%ﬁ”

pH
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Annexure=§ ) f\ .

No. SSCG~-A- 011/9/91=-92-Nom/4689

Under Certificate of Posting

Govt. of India
Staff Selection Commission
Deptt. of Personnel & Training

REGIONAL OFFICER (NER) -
CHENIKUTHI HILL SIDE
NABAGRAHA ROAD
GUWAHATI-781 003

To e

Shri Khushi Gopal Das,
(40-10260)

P.O. & Dist., Tawang,
Pin-790 101

Sub : Clerk's Grade Examination 1991,

Sir,

With reference to your candidature for the above
mentioned examination I am to inform you that, as per
rules and guidelines given for SC/ST and Departmental
Dandidates for the Clerks' Grade Examination, 1991,

you are found ineligible as you are overaged for the
same. | ‘ R

- On the above circumstances it is regretted that
your candidature for the above mentioned examination
has been cancelled., No further correspondence will be
entertained by this office in this regard.,

Yours faithfully,

Sd/- S.N. Bhuyanp
Regional Director (NER)

o
m%}&
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ANNEXURE - A ® [f

GOVERNMENT OF ARUNACHAL PRADESH
OFFICE OF THE DISTRICT AGRICULTURAL OFFICER

TAWANG : DISTRICT

No. AGri/E-145/90/248 ' Dated Tawang, the 6th July'92

TO_WHOM IT MAY CONCERN

This is to certify that Shri Khashi Gopal Dags, .

5/0 late Lal Mohan Das is now eorking under this Establishment '

we€ef. 3rd. Oct'90 as a VLW (Jr) Adhoc, and this office
has no objection to attend the Type Test which will be
conducted by the Staff Selection Commission on 17.7.92
at Naharlagun. Further, this office has not objection

for getting job to him anyg other Central Govt. Office,

S84/~ Illegible

I/C DISTRICT AGRICULTURAL OFFICER,
DISTRICT TAWAN®,
Tawang.

Y
R

- ——



ANNEXURE-GJ;

- REGIONAL OFFICER (NER)
CHENNIKUTHI HILL SIDE
NABAGRAHA ROAD

(True Copy) GUWAHATI-781003

No. S5CG-F-12013/1/92-PG/748

Govt. of India
Staff Selection Commission
Deptt. of Personnel & Training

Date 04/5.3.1993 V///

To

Shri K.G, Das,

C/o District Agricultural Officer,
P.0. & Dist. Tawang

Pin 790104

‘A RUNACHAL PRADESH

Sub : Clerks Crade Examination 1991 - Overage
regarding.

Sir, : »
With reference to your letter dated 8th February
1993 I am to inform you that as per rules and guidelines
given for SC/ST and Departmental Candidates for the Clerks
Grade Examination 1991 you are found éneligible as youxt
are overaged for the same. Further it was already intimaged
to you vide this office letter No. SSCG-A.11011/9/91-92~Nom/
4689 dated 24.12.1992 that on the above mentioned circums-
tances your candidature for the Clerks Grade Examination

1991 has been cancelled. Hence your request for considering
the matter cannot be acceded to.

Yours faithfully,

Attested by /- Sd/- S N Bhuyan

Sd/- Illegible 5.5.,%3 \/// Region Director (NER)
(T.Chhonjin),

E.O. Agri. HQ
Seal - Extension Officer(Agril)
Arunachal Pradesh

/s“()
G
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I
No. 3/1/94-P8P. Staff Sel'ection Com-
mission will hold on Sunday, 4.9.94 a com-
politive examination for recruitment to the
posts of Lower Divislon Clerks in the pay
$cale of Rs. 950-1500/- for,the following
GJoups of servicasiotfices:- .
GROUP 'X*

A. Indian Foreign Service (B), Grade VI.

B. Railway Board Secretariat Clerical Ser-
vice Grade Il s

C.Central Sectetariat Clerical Service
Lower Division Grade, °

D. Armed Forces Headquarters Clerical
Services Lower Division Grade.

E. Ministry of Parliamentary Affairs.

F. President's Soctetariat.

GROUP 'Y’

1. Equivalont/comparable posts in Sub-

] otdinate Offices of Government of India

located throughout India.

2. Offices of the Comptroller & Auditor

Generat of India, Accountants Genaral
(Audit) and Accountants Ganeral {Ac-
counts & Eatt) in various States. .

3, Controlter Ganaral of Defence Accounts.

4, Central Vigilance Commission.

. 5, Equivalent/comparable posts in other
Depariments and attached olfices of
Gowt, of India not mentioned in Group

6. Equivalent/Comparable posts in the of-

fices of Public Sector underntaking, Au,
tonomous Bodies ¢!¢."like Employees
.State Insurance Corporationete. ~ ™

7. DelhiAdm/misl.'alion. .

8. Municipat Carparation of Dethl/ 4

3 9. New Dethi Municipal Commitiee.

_10. Dalhi University. o

2. OPTION FOR GROUPS:-

2y

UL I A

R

»
]

IR

L

and 'Y’ as men'ivnadin para 1 of the Notice."
The'posts unda; Group ‘X' are in the Minis-
trie3 and Depcriments of the Central Goy-
emmment and rsaztly located at Dethi. The

) Government _ !ncated ™ “in"} #different

wheroas tha iesriuiment to the posts under
" Group 'Y' will L done on the zonal merit
) basis only, and 2 candidate of a particular
Cantrewillbe « iy tie for Group 'Y’ postonly
i the zone shav in column 2 against that
cantrein Tableiraderpara 18 and notin any
other zone. For Group ‘X’ posts, candidates
compeling frcri: 2ny cenire will be eligible
lobaconsideres: provided they optforthese
posts.
NQTE I: Gandnjates who are not willing to
be posted in U'ethi are advised to op for
Group Y posis aniy. They must howaver,
note that if they vot for Group 'Y’ only, they
wiil not be consilerad tor the other Group
viz. ‘X', even if thnie All-India Merit position
is within the rango of available vacancies in
Group 'X'. No change in the optlons for
Groups onve axerclsed willi be entere’

‘NQTE’(]: {A‘cnr.‘vﬁialo must indicats in col-
urmn 11 of his Apzyicotion Form (a)thaotder.

{b} the order of proterances in respect of
Seurvices/posis «thin Group "X’ if he/she
ras opted et X' group. If the order of
praferance is <t indicated in column 11 (a)
of the applicrien, it will be assumed that
tha candidaty vi:>hes to ba considered for
both the catege-ies of posts and it will be
daemed that s first preference is for
Group "Y' and 1.5 second preferenca is for
Group ‘X' por.s ¢ non-Dalhi centres; and

prulerance fet Ltoup 'Y for Dethi Contre. if

B R

The.pasts of Lowar Division Clarks have-
been divided Into two groups - Group “X'*

posts ‘under Greup 'Y' are ‘mostly 'in the
subordinate 2nt uther offices of the Central : - Hindicapped and Deaf) must submit requi--

‘talned after the written examination. .~ 10

fiest preferen-c ot Group X and Seconds

.tha candidate Cius not indicate prelerence

e R_Ecap‘ljméyy

. for services under Group ‘X' in column 11
{b), then his order of-preference will‘be -
takon in tha.camo order as mentioned In
para 1 of the Notice.

3. The examination for services/posts of
Clorks mentioned under Group ‘X' will be
-held in accordance with the Rules publish-.
ad by the Department of Personnel and

*Training, Ministry of Personnael, Public
Grievances and Pension, vide their Notifi--
cation No. 9/2/94-CS.1l in the Gazetta of.
India,Pan 1, Section | dated 2.4.1994.'1 -

. All provisions contained in the Notification,
mentioned above shall apply to examin-
alion for all the posts under Group 'Y" in-
cluded in this Notice except where
spacilied otherwise.

4, NUMBER OF VACANCIES:- The num-
bet of vacancies in Group ‘X' and ‘Y' will be
determined later. Reservation for SCs,’
STs, OBCs, Ex-s and physically Handi-
capped (the Deaf and Orthopaedically only)
shall be taken into account as per vacancy
position reported in the groups of Ser-
vices/oflices mantionedin para 1. No scribe
will be allowed to any candidate including
Orthopaedically Handicapped person.
Physically Handicapped person means a
person belonging to any of the {ollowing
categoties: .

(a) The Deaf: The deaf are those in whom
he sense of hearing is non-functional for
‘ordinary purposes of life. They do not hear
and understand sound at all even with am-
plitied speech. The cases included in this '

. category will be those having hearing [0ss
-amore than 90 decibels in the better ear: ~ as on 1st August, 1994 l.e. he must have:

**(profound impairment) or total loss of hear-
ing in both ears.  ° =

. (b) The Onhobeadlcally Hanidl‘capped:
*Orthopaedically Handicapped are those -

iwha have a minimum of 40% of.physical
ference with the srmal functioning of the
‘bonas, muscles and Joints, ~ ¥ ‘~~“-'_
Candidates who wish to be considered
against vacancies reserved for Physically
- Handicapped - persons (Orthopaedicaily

“site -cenificates-as~per , Appendix-VIVIil

States/tnion Territorias. ™ - -4 ?"}'raiqf“*fron\.!hé competent authority as mentioned? -
The recruitme=t to the posts under Group -_ therein alongwith thelr applications for the , .
X' will be done oy an All-India-merit Basls ~ examination other-wise, their claim-for PH -

- status will Not be considered. (Blind/par-,
- tially Bfind candidates need not apply for
. this Examination) : AN ’

(C)OTHER BACKWARD CLASSES: The.
OBCs for the purpose ‘of the aforesaid
tesorvation as per orders of the Govern-'
ment of India issved vide O.M.No.
36012/22/93-Estt(SCT) of 8th September,*
1991 by the Ministry of Personnal, Public’
Grivances & Pensians (Department of Per-

.+ sonnel & Training) would comprise, in the

first phase, the castes & communities which
. -are common 1o both the lists in the raport of

this Mandal Commission and the State

Goverpment's Lists.

The aforesald lists of OBCs has been Pub-,
 lished in the Gazette of India. dated.

13.9.1993 vide Ministry ot Waellare Resolu-,
tion No. -12011/68/93-BCc (C) daled. ,

9,93. Tho Candidates seeking reserva-
tion as OBC should belong to one of the,
castes mentioned in tha above natification

of preference (it lhe two Groups viz X& Y . and should also be excluded from the.

creamy layer as mentioned in DPET O.M..
No0.36012/22/93-Estt (SCT)  dated
8.9.1993. OBC Candidates who wish to be
considered against vacancies reserved for.
0OBC must submit the caste ‘cenificate
ffom the competent authority in the peror-
ma given at Appendix-1X. .

5. NATIONALITY/CITIZENSHIP:-
A Candidate must be either:
{n) a citizen of India, or

-, (h) a subjoct ol.NapaI;or
DO t

{

defect or daformity which causes In inter- o

. c&,

LN . vy ot .»L'{;ht( h ¥
‘(c.).a subject of Bhutan; ory; o, . R

e

L,

(d) a Tibotan ref
", India, belore the Ist January, 1962, with .
" the intention of permanently settling in
. .India; or .

’
s

(e) A parson of Indian Origin who has
migrated from Pakistan, Burma, Stilan-
,ka East Alrican countries Kenya, Pakis-

‘ Tanzania (formerly Tabgaynika and
Zanzibar), Zairs, Zambia, Malawi, Ethio-

.pia and Vietnam with the Intantion of ,

Permanently sottling in India.,.» «

(1) Provided that a candidate belonging to

categories (b}, (c), (d)and (e) abové shall

be a parson in whose favour a certificate of

eligibility has been issued by the Govern-
- ment of India,

"'"(2)Provk!ed1unhanhalcandidatesbe|o )
ing to categories (b), () and (d) above will
not be eligible for appointment to the Indian
Foreign Setvice (B) Grade VI. A candidata
in whose case a cedilicate of eligibility is
necessary may be admitted to the examin-
ation but the offer of appointment will be
given only after the necessary eligibility cor-
tilicate has been issued to him by the Min-
istry/Department which Is administratively
concerned with the post where the candi-,
*~ date s likely to be appointed.

.

6. Ag;e(A) A candidate for this examination .
must have attained the age of 18yearsand
‘must not have altained the age of 25 years’

been born’ not earlier than 2nd August,.
1969 and not later than 1st August, 1976, |

NOTE:~ CANDIDATE SHOULD NOTE
THAT ONLY THE DATE OF BIRTH AS,

. RECORDED. IN THE - MATRICULA-,

. TION/SECONDARY EXAMINATION CER-;
TIFICATE “OR = AN, EQUIVALENT:
CERTIFICATE ON THE DATE OF SUB-:

MISSION OF APPLICATION WILL BE AC-

' CEPTED BY THE COMMISSION AND NO
. SUBSEQUENT  REQUEST “FOR , ITS,
,CHANGE WILL BE CONSIDERED OR
% GRANTED., as'v, -4 (st s 3f gz v i'a Foe

*(B) Ex-serviceman fulfilling the conditions

shall be allowed to deduct military sarvice

from their actual age and such resullantage -

should not exceed the prescribed age limit

_-by more than three years. '
Candidates admitted to the'examination
under this age concession will be eligible to,
competa for all the vacancies® whether
teserved of not for ex-sosvicemen.

“An ‘ex-sarviceman’ means a person, who
‘has served In any rank whether as a com--
bataat or noncombatant in the Regular

and . .. v
‘(a) Who retired from such serv
earning histher pensiofi;'or .

-(b) Who has been reloased from such ser-’
‘vica on medical grounds attributable to mili-,

I -~
ice after:

-control and awardod medical or other dis-
ability pension; orrmm.  wany, T EHN
{c) Who has boen released otherwise tha
on his own request from such service as a
tasult of reduction in establishment ;.

(d) Who has bgen released from such ser-;
ivice after completing the specitic period of ¥
angagemonts, otherwise than at his own.
raguast of by way of dismissal or discharge
on account of misconduct or inefficiency,
and has been given a gratuity; and includes *
-personriel of tha Territorial Army of the fol-*
lowing categories yiz; R

(i)~ Pension holdars for continuous embo-+
died service; .

(i) Porsons with disability attributable to

milary serviceand, | . -
3 i LR

P TS
4". Losrd

EEN oy

ugee who came ovor to |

fan, Uganda, the United Republic of

+ « 6(B) abovo..u,r,.m_ SATRY ek g R i

ng- |

e ~date beldngs o, Scheduled Casta,or, 8. -
o Schedulqd]’rihes:ﬁ);fm' Kol o Thow, o4
laid down by the Gowt. from time to time *

, ] -4‘\:'\.1- P e i »
* 7 (ill) upto’a maximum of three years (eight;

Army, Navy or Air Force of the'Indian Union,_

tary service or circumstances beyond his %

**" Authority it Bhutan who ware directly re-" | -

> 1 . .
gt J0Y etk Aot 3w R0 OO
c0102  SphelD st ¢ spadd
Cosaet it wonmet eugd Cttw ing smarod
(iii) Galladitry award winners’, & {1 oddy,
B TUov e xgl
NOTE:! “Ex-sarvicemen who has already :: It
joined government'job in ‘civil -side-after '
availing of the benefits given:to ex-serzj,
vicamen.{or theirre-employment are alsofy’ |i:
eligible to the age concession. However, .
such candldates will not be'eligible for thes}:
benelit of raservation as -Ex-s or for-Fea
concession, - - T w3 P amed
R R Al L A R e AL T Yy v
NOTE:II.The period, of,'Call up Service’ oy
an ex-servicoman .in. the.Armed Forcesy-
shall also be treated as service randered s
in the Armed Forces for purpose of pgrg,}

NOTE:(}l For any serviceman of the three ¥,
Armed Forces of the Union 10 be treated as W %
‘Ex-Serviceman for the purpose of securing . [
fhe banefits of reservation; he must have ¥
‘already acquired,.at the.relevant time oi.é
submitting his application for post/service, ::
the status of ex-servicemen and/or is ina’y |
position to establish his acquired entitle-%"
mont by documentary evidence from the .
competent authority that he would be re-;;
leased/discharged from the Armaed Forces ' -
within the stipulated period of one year;,’
tromthe clossing date (1., 2.5.94) on comy.. 10
pletion of his asslgnment. o

The form of certificates/undertaking to
be submitted by the cand}dales inthis con-
nection are given In Appandix [V & oz i

Wi

RISt I 8 A
ing intheMy |

EXPLANATION: The persop se
.Armed Forces of.the Union, who on retire-=
ment from service, would come under.tha;
category of ex-serviceman'rmay be;per: '
* ‘mitted to apply-for te-amployment one yosrad ¥
bafore the completion of the spacitiadterms '
of engagements and availthémselves of all,*
- concessions available to-1ex-serviceman,
but shall not be permitted to feave the uni-
- form.until they complete the specilied torm}
“‘of engagement in the Armed Forces of thel

Union,” MM, e I gl
AT Al T hegpling= e vt NDOL B
(C) The upper age limit in all these ca

befunher tslaxable: 35,

will

e Ih
acandi::t)

P

. (1) upto & maximum of five yoars if

o | o s
(il) upto a maxlimuim age of 3 years (8 y'ealb’g‘
for SC/ST) to candidales who are bonalida
repatriates of Indian Origin from Kuwalt or,’
Iraq and have migrated to India after 15th ™ |y
May, 1990 but before 22nd Novembar, 4

. 1991 In accordance with.DP&T's O.M. No.';
15012/11/30-Estt(D) da‘“‘{ 2241 1:_1 991,” oy

years for SC/ST candidates) in the case of.
Defence Service Personnel- disabled-in ¥
operation during hostilities with any foreign
country or in a disturbed area and released
*, a8 a consequence thereof; . o

{iv) upto a maximum of ten years H thé;‘:
candidate is a physically handicapped per- &i
son. For candidataes bolonging to SC or ST,
 who are physicatly handicapped, the maxic.,
mum relaxation of ten years permissible for!
physically handicapped porsons shallbe in
addition to the age relaxation ided in

V.

ovid

3

(v) upto the age of 35 years {upto 40 years
.+ for mombers of Scheduled Castes/Sche-
¥ duled Tribes) in the case of widows; di-
vorced “ women and’ women judiclally
. separatedfrom their husbands, who are not
remarried. LR AT

ek o P ;
(vi) Upper age limit is relaxable to retre
. ched employees of Chukha Hydet Project

VAT e

«Cruited, to the extent of service rendered by
them with-the Authority (period of regular

service rondared by the retrenched em-
ployees will be dacided on the basis of'{

! *, Continued R §

‘o

. ¢
b 6@?;{“ ,
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1" No.2046/NGE.I/51-76 datad the 22nd- -
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| concession in fee.

Rt}

L
Conlinue?flrom page 29

" ceriificate issved by the Chukha Hydel Pro-
ject Authority). 4 ’

{vii) Upper age limit is relaxable uplo the
age of 40 years (45 years for SC/ST candi-
dates) as on 1.8.94.in case of Group ‘D"
Stalf gmployed in all attached and subordi-
.nate offices which are not participating in-
Central Secretariat Clerical Service
Scheme and who have rendered not less

1 than 3 years continuous .sefvice as on

251994, )

. Y “n
The above ralaxation in upper age limit -

{ .is also admissible to departmental candi-
|, dates of Delhi Administration...

e vy e

" (viif Upper age limit s also relaxable in the”

-case of Clarks/Typists of the Offices of the -
Comptrotler & Auditor General of India, Ac-
countants General {Audit) and Accountants
General Accounts & Estt), in various States *
in accordance with” the Comptroliar’ and.

Gengral  of ““India's™ “folvér"

B

September,

1976 for appainfment Iin those
 offices oply ;

(D) The upper age limit will be relaxable
uplo the age of 40 years in respect of per- !
sons who have been regularly appoinfed as ~
Clerks/Assistant Compilars/Store Keepers
in the various Depantmants/Offices of the
Governmant of India and haverendered not
less thap 3 years continuous service as
Clotks as on 1.8, 1994 who continue to be’
so employed. .

} The Upper age fimit will be relaxable *
" upto 45 years in respect of service Clarks
in the last year of their colour service inthe-
Armed Forces, i.e. those who are due for
. release.from the Army during the period
2nd August, 19947 to 1st f}ugus!. 1995,

Such candidates are not entitlad to any _

3

U

v "y

Providedtthat candidatés admitted to the
examination under this age concession will -
be eligible to compete only for vacancies in
'Armad Forces Headquarters and Inter-Ser-
~ vice Organisation, whichare not reserved
for ex-servicaman,  ~ % ¢ ¢ W
(F). Thete will be no upper age limit for
Telephone Oparators who are employed In
the Ministry of External Affairs as on.
1.8.1994 and who continue to be sa-em-
ployad. .

u

(G) Uppor age limit is also relaxable upto
35 years fof the Staft Car Drivers who are’t !
educationally qualified for appointment to
the post of LDCs and who have not lass

than 3 years of continuous service in the

Grade, in accordance with Department of *_
Personnel & Training's OM. No..

22011/15/81-Est(D) dated 4.7.1983. "

NOTE 1: Services randerad by R.M.S. Sor-

ters employed in Subordinate Otficos of _
Postal Depariment shall be troatad as ser-

vice rondered in the grade of Clerks for

purpose of para 6 (D) above.

NOTE !I: The candidalure of a parson who

is admilted 1o the exadtination under the ~
age concession mentioned in para 6 (D), 6
(F) & 6 (G) above is liable to be cancelled

il afer submitting his application he resigns
from Service or his servicas are terminated -
by his Depariment oither belore or after
taking the examination, He will, however, -
continue 10 be eligitle if he is retrenched

2 from ihe Service or post after submilling !‘“;":’z_*'

“application; ™

NOTE Ili: A cloik who Is on deputation to
an’ex-cadre post with the approval of the
competent authority will be eligible to be.
admitted to the examination, .

NOTE {V: Any permanent or temporary
Telephone Operator working in the Ministry
of Extarnal Atfairs shall be eligible to appear
at the examinalion provided that no Tele-
phone Oporatar shall be allowed to avail of

more than twa chances to qualify in the
examination.

Telephone Operators of Minlsiry.of Exter-
nal Atfairs, who are on depufation to other
ax-cadre posts with the approval of the
competeqt, auiorily,shall be sligible 10 be

admitted to the examination if otherwise

aligible, This also applies 1o a person ‘who

has boen appointed to another ex-cadre

post or to another service on transfer, it

hafshe continues to have lien onthe post of *
Telephone Opetators for the time being.

NOTE V: The examination willbe qualifying
and not competitive so far as person failing
under category (F) above of this para are
concarned. They will not be required-to
appear at the typewriting test forming part
of this examination. They shallhave to pass
a periodical typewriting test held by this
Commission, if not already passed within a.
period of one year from the date’ of their

. appointment as aLower Division Clerk, fail-

ing which no.annual increment will be

allowed 1o them until they have passedthe -

said fest, , \
. . et

Telephone Operators recom
Commission shall be inducted only in L.F.S.
(B) Grade VL. - ' R LA

SAVE AS PROVIDED ABOVE, THE AGE
LIMITS PRESCRIBED CAN IN NO CASE
BE RELAXED. ~ T ”

AGE CONCESSION IS NOT ADMISSIBLE
7O THE ‘SONS. DAUGHTERS AND DE-
PENDENTS,OF EX-SERVICEMEN: AND )

e

WARD CLASSES'

7.NO POrsOfic .y o u ey

L

; .
{a) who has entered in(c;| or contracted af
marriage with a person having.a spouse -
living; of Lo, o

PR
(b) who have a spousa living has entered
into or contracted a marriage with any per-
son, shall be eligible for appointment to
service. - P toa

S

_Provided that Central Government may.if -
salisfied that such marriage is permissible ‘
under the personal law applicable to such’
person and the other party to the marriage.
and there are other grounds for so doing
exempt any person from the operation of

this rule. . .,z"}\~ A

8. Al candidates in Government Service;
whether in a permanent or in temporary,
capacity or as Workcharged employees,
other than casual duty or daily rated em--
ployae, or those sarvice under Public En-
terprises, will be requited to submit an
,undertaking that they have informed in writ-,
ing their Head of Office/Department, that
~they have applied for the examination. 5, &

" Caodidats should nota that in case a com?

municalion i recaived from their employer
by the Commission withholding permission
to the candidates applying for appearing a
the examination, their applications shall be
rejected/candidature shall ba cancalied.

NOTE: The Deparimental candidates may™ "
send their applications directly to the Com:-
mission after intimating to thair:Head -of
Office/department and need not send an-
other copy through'proper channel. How-
ovar, in case they decide 1o send a copy .
through propor channel, they must ensure '
that the application complate In ali‘re-
. spacts should reach Statt Selection Com--
mission by the closing date. Applications
shall be rejectad if received late and/or are
not complete in all respects as provided in
rules. - T
9.'A candidate must be in good mental and,,
bodily -heallh and _free, from.anyphysical =
defact likely to interfare with the eflicient”
discharge ¢f his duties as an officer of the
servica. A candidate who after such medi-’
‘cal examination as may be prescribed by
the competent authority, is found not to
satisly thuse requiremonts, will not be ap-
pointed. Only such candidates as ara likely
1o be considered for appointment will be
madically examined. . :

NOTE: In the case of the disabled ex-
Detence Sarvices Personnel acetiticate of
litness granted by the Demabilisation Medi- *
cal Board of the Delence Services will be
considarad adequate for the purpose of -~
appainiment.

10. Tho decision of the Commission as to
dhngibib grehepeaclaesiiely

. means may disqualify him 1or‘admissi9n..

. ‘byany means,or ..

mendedbythe -

. iii) Procuring in'mpersonation by any per-
1 + .

FRCI 3

TO.PERSONS BELONGING TO ‘BACK:™

IR

gt
-~

Bamisgion.o 2o MP1LRR LR,

admission to the examination shall be final,
. \ ;

11. No candidate will be admitted to the
examination unless he/she holds a cenifi- |
cate of admission from the Commission, ™

12, Candidates except ex-servicemen fe=,
leased from the Armed Forces and those
who are granted remission of fee vide
Commission’s advertisement must pay the_
foe prescribed therein. N oo

13. Any attempt on the pari of a candidate
1o obtain support for his candidalure by any
14. A candidate who i3 or has been de-
claréd by the Commigsion to be guilty ofit
. L v N [}

i) Obtaining support forhis ggnd|da(ur,.'
£ -.n" : ’L!
e,

i n

i)~ Imparsonaling, or.", ",

son, or o

ot

iv) Subminir{g fabricated documents of
documents which have been tam-,
pered with, of

+ 1

“

. ¥
Making Statement which are incor-
rect or false of suppressing malerials
~information, of. _____ ¢

v)

LR

vi) Resorting to any other irregular orim-7"

proper means in connection with his?
candidature , for the examination, or
. . .

. “' 'y . e : '

vii) Writing irrelevant matters including ob-.
-, scene languages or pornographic mat-

.ter in the script, or -

viii) Using unfair means in the examin-
ation hall, or '

i) Misbehaving in any other manner in’
« the exami.ngtion hall, or .
%) Harassing or doing bodily harm to"
* the staff employed by the Commission '
for the conduct of their axamination, or'-_

xi) Violation of any of the Instructions is-;,

sued to candidates alongwith their Ad-x CES. [, ¢ PRI P Y
mission Certificate permitting them to L S . t
e T 2o, NOTE : I1: Fee paid by cash or Bank Draft;;}:
take lhe.examlna.thg. oy RN "o Pay Order will not be accepted and the‘vi
xijTaking  away  the | Question'v‘" application of such candidales are liable mi
BookloVAnswershéat/ Typewriling 1., be rejected at the gigscmalion'ot the ‘(?omi“ﬁ
S Ch At

script from the examination hall, or.*
passing it on to unauthorised per- «
son/persons during the conduct of the
examination,or 5 e

xfii)

4

Y
Attempting to commit, o as the case

“ may be, abetting the commissionof all"*
- oranyofthe acts specified in the fore-""

going clauses, may in addition to ren-
dering himself liable to criminal
prosaecution, be liable:

b .

4

v

from the examination for which he is a
cgndidate, or ' .

a spacitied period.

il‘)'t'yy the Commission*from“any examin-
ation or selaction held by them;

ii)'by the Central Govérnment from any
employment under them; and .

(c) to disciplinary action :mdar appropriate

- “rules if he is already in service under Gov-

ernment

15. EDUCATIONAL .QUALIFICATIONS:
Must have passed Matriculation or.equival;
ant or higher examination as on'1.8.1994:
Candidates whose results are expected to
be declare by 1.8.94 may also apply for this *
.examination. However, all such candidates -
must ensure that their result is intimated to
the Commission immediately after they ro-

.

- ceive- thair- roll number from the Com-

mission for written examination.

. 16, FEE PAYABLE: Rs. 25/ {Rupees’,

Twenty Five only). No fee for Scheduled”
Caste/Scheduled Triba, Physically Handi:
capped and Ex-sarvicemen. Foe contes-’
sion is not admissible to sons and.
daughtars’ of Ex-servicemon or to persons
belonging to 'Backward Classes', Service |
Clorks in the last year of their colour service
are-not exampted from payment of fee.

£

HILYV
L

‘T v cancelled from the Counter Clerk.of. any”,

ot
fv=

a

e,

those .

displaced ;;erson; and repatriates from Ku-}

it. ()

g

1 +

s
Eg-s/ervicomen who havae already taken up‘é
a- Gowt. job shall be considered against!

Genoeral vacancies ahd hence shall not be’3| %,

entiilad for ee concession (Note | of para

@, - '

17. MODE OF PAYMENT: The candidalln
should pay the fee by means of ‘Céntral,
Recruitment Fee Stamps’. These stamps
aro available at afl dep. al post of-"
fices of thé Country In the donominations of
Rs. 5/-., Rs. 10/- & Rs, 20/-, These Recruit;i
mant Foe Stamps may be pasted onthetop ¢
right hand corner of thelr application: torm:
-or in the space earmarked for the purpose’y
These Recruitment .Stamps: must be:got»

v v

64
vF

post: office including Post Otﬂciofis:u;’»;

wait or {raq who are not in a position 1o pay ¥ -
. “ . L Lk o,

Mw

11

b

£

“with the date stamps of his office:insuch &
. manner that the knpless_b? )
fation stamp partially overf{ows on'the Ap-;

taking_care’at the™

-same time that the impression, ls.clear.and i
distnct tacilitate the identification of date
and post office of issue at any subsequent .,

stage. After getting the "Recruitment Fee™

Stamps cancelled from the Post Office, the'y

candidate may submit thelr appfications 10:

the concerned Regional Office of the Com-

mission in the usual manner after cgmple; ‘

plication Form Hsel,

- ing other formalities,

. . e c t ¥ A
_Fee can also ba paid through Indian Postal

Orders payable to' “STAFF SELECTION;%

COMMISSION” at the post office.astindis)
~ cated in column 4 of the Table given below,
para 18. The Postal, Orders should .bé
* crossed *A/C PAYEE ONLY*and shouldbe
valid for at least six months. 1.P.Os should ¢

not hava been purchased prior to the dalos‘,:

of publication of this advertisement, Cand
dates should write their name gnd address|
“on the Indian postal Orders in block capi-3
tals, at the specitied space. O A

‘\.4‘ . -
3

"NOTE:! FEE ONCE PAID WILL NOT BE

‘REFUND'ED UNDERANY CIRCUMSTAN: 3}, .

mission, V7Y LD

reoft

18. Contre of examinatlon and add;nfs’ .
+ to which application should be sent:” 33
A ‘candidate must select only one of the'd
.contras mentioned-in Col.1 of the Tablobex*
low.lor_the written exam.’ No, change:in

xS

centra shall ordinarily be aliowed, A cand

date submit his application only to the ad
dress mantioned in column.3 against the

by

. - » f cantra selected by him. For uppaintment toyd
{a)to be disqualified by tha Commission * tho post of Lowar Division Clerks unders;

Group 'Y"-he will be cligible to be con:X

+_ sidered for appointment in the zong mens XM
. - s+ tioned against the Centre indicatad by himA:
(b) to be dabarred sither permanently or for s=in his application. - Teo e L

Ry

DA

. For example a candidate who opts for o o)

of fhia cancek

A 2 b

L fo

et

e

iy

P

» of the centres In Punjab/Haryana & Chans =t

digarh will be eligible to ba considered fori
» appointment against the vacancies avall-y:
able in Chandigarh, Haryana-and Punjabk
{ zone as far as 'Y’ Group vacancles:are
1 concerned. ‘The «Commizsion,. however,
. Jeserve tha right to recommend candidates
1to a zone ot

1

0 her than the one in which they
are eligible to be, considared for appoint
ment. s+ .

LI L ARy ¥

B

1(0 cancel any centre and ask-the candk
'datas of that centre to appoar from anothergy
\ce
Jlo divert candidates of any cenire to somg
dther centre 10 take the examination. st

4 L —.«',»‘u_. 3
NOTE:! The Commisslon reserve the tight(
to delete any of the centres of examinatio
Banding upon the numbar‘of candidates
qualifying at the centre in wiitten examin«s
ation. T

ct . , - w3,
"NOTE:NI No change of cerire of examin-
alion will be allowed under any circumstan

-8
st T s,

AR g;{

Ltis
HE

for purpose of holding of typing ‘test de 3

”

M

P

3

e

ﬁoi’é_:l The Commission raserve the rbﬁl:§ |

atre, Commission also téserve the right; %}



